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21.19hrs.

NATIONAL COUNCIL FORTEACHER
EDUCATIONBILL

THE DEPUTY. MINISTER IN THE

MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARISELJA): Onbehalf of my
senior colleague, |begtomove:*

“That the Bill to provide for the
establishment of a National Council for
Teacher Educationwitha veiwtoachieving
planned andcoordinated development of
theteachereducation system throughout
the country, the regulation and proper
maintenance of norms and standards in
the teacher education system and for
matters connectedtherewith, betakeninto
consideration.”

MR. SPEAKER: The questionis:

- “That the Billo to provide for the
establishment of a Nationalo Council for
Teacher Educationwitha viewtoachieving
plannedandcoordinated development of
the teacher education systemthroughout
the country.the regulation and proper
maintenance of norms and standards in

» the teacher education system and for
matters connectedtherewith, betakeninto
consideration.”

The motionwas adopted

MR. SPEAKER: House will now take up
clause by clause consideration of the Bill.

Thequestionis:
“That Clauses 2to 34 stand part of the Bill".

The motion was adopted.

.

clauses 2to 34 were addedto the Bill.
Clause1
Amendment made:

Page, 1, line6,-
for “1992" substitute “1993"

(KumariSelja)
MR.SPEAKER: The guestion is:

“ThatClauses 1, as amended, stand part of
the Bill.”

The motion was adopted

Clauses 1, as amended, was addedto the
Bill.

Enacting Formula
Amendmentmade:
Page, 1.line1,—
forforty-third” substitute—

“Forty-fourth”
(Kumari Selja)

MR.SPEAKER: The quesitonis:

“That the Enacting Formula. as
amended, stand part of the Bill.”

The motionwas adopted
The Enacting Formula, as amendedwas
added to the Bill.
MR. SPEAER: Thequesitonis:

“Thatthe longtitlestand part of the Bill.”

* Moved with the recommendation of the President.
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" Themotion was qr_;fapred
The Long Titls was added to the Bill.
KUMARI SELJA: Ibegto move:
“Thatthe Bill, a;amended, bepassed.”
M.Fi. SPEAKER:The que;stion is:
“That the Bill, as amend;ed. bepassed.”
The motion was adopted.
[Translation)

SHRISOMNATH CHATTERJEE (Bolpur):
When you perform good deeds we supportyou
but you do more bagthan good.

SHRIBUTASINGH (Jallore): Mr. Speaker,
Sir, Shri Sangma has introduced a very good
Bill for the labour workers which the House
approved with consensus. There was another
such Bill for the lower class of the country
namelylabourers and Safai Karamchans. With
the bestwishes of Prime Minister itgotintroduced
inthe House as well but it could not got through

SHRI RAM VILAS PASWAN (Rosera):
Yesterday itwas passed.

SHRIBUTASINGH: No, the Blllwhich was
passedyesterday didnotconcem National Safai
Majdoor Commission. Itwas a different Bill. But
the Billforimproving the economic and social
conditions of the Safair Karamchansis yettobe

passed.

THEMINISTEROF STATE INMINISTRY
OF TEXTILES (SHRIKALPNATH RAI): ft would
alsobepassed.

SHRIBUTASINGH: Yes, twouldbe passed
but how muchtime itwouldtake? We are hoping
the same for the last three years. The Prime
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Minister gave many assurance, the Bill was

alsointroducedbutitcould not getthrough. Itis
my opinion that if the Prime Minister can do it
afterthis sessionthen he shoulddoit.
SHRIRAM VILAS PASWAN: Mr, Speaker
Sir, if you are going to thank us, we will also
reciprocateinthe same manner. However, before
that | would like to submit to the hon. Prime
Ministerthatdespite repeated assurance being
giveninthe Housethatthe judgementof Mandal
commissionwould not at all effect the interests
of scheduled castes and scheduled tribes.
particularly their reservation in promotions,
adverse effectis evidenteverywhere. Nowthe
report of Mandal Commission is being
implemented in Central Govemmentofficers as
well asinBank services leading tothe abolishion
of reservation affect the official process. we
would like youto convey this message through
this House. If the Prime Minister of the country
makes such astatementinthe Housethat itwill
not affectthe reservation of scheduledcastesin
promotion then it would be a good signaltothe
people of the country, otherwise Government
officials will continue to misuse it. Itis the joint
opinion of the members of th both sides.

Thisisaquestion of reservation for schdulec
castes andscheduledtribes. Although Mandal
Commussion has notuttereda singlewordinthis
regard, eventhenonthebasis of the Supreme
Courtverdict the reservation in promotions of
SC and ST is being curbed. On 22 Dec., the
Minister of Welfare had statedthatthe reservation
of scheduled castes and scheduledtribes would
continue, stillitis not being implemented. That
iswhy | urge upon youto say alewwords, which
wouldhave a great effect.

THE PRIME MINISTER (SHRI P.V.
NARASIMHA RAO): Sir, the statementmade
by the hon. Minister of Welfare reflects the stand
of the Government. There can neitherbe any
change norcantherebe any deviationfromit. It
isclear.



